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Present Hon'ble Shri M.K. Guptai 
Judicial Member 
Hon'ble Shri K.Y. prahladafl, 
Administrative Member. 

Mr A. Deb Roy, learned Sr. 

C.G.S.C. is present on behalf of the 

"Ll respondents. Nonr the applicant even 

on the second call. 

Heard Mr A. Deb Roy, learned Sr. 

C.G.S.C. and perused the pleadings. 

Orders passed separately. 

Member(A) 	
Member(J) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI -BENCH 

Original Application No.110 of 2004 

Date of deäision: This the 11th day of May 200j- 

(At admission stage) 

The Hon'ble.  Shri M.K. Gupta, Judicial Member 

The Hon'ble Shri. K.V. Prahladan, Administrative Member 

• Shri Liban Chandra Boro 
Postal Assistant, 
Barpeta Bead Office, 
Barpeta. 	 - 	 . .....Applicant 
By Advocates Mr A.R. Sikdar, 
Mr Abdul Matlib and Mr M.H. Ahmed (absent). 

- versus - 

TheUnion of India, through the 
Secretary, 
Ministry of Communication (Post), 
Government of India, 
New Delhi. 
The Director of Postal Services (HQ), 
Assam Circle. 
The Chief Post Master General, 
Meghdoot Bhawan, Guwahati. 
The Superintendent of Post Offices, 
Nalbari-Barpeta Division, 
Nalbari. 
The Inspector of Posts, 
Barpeta Sub Division, 
P.O. & P.S. Barpeta, Assam 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

0 R D B R (ORAL) 

M.K. GUPTA, JUDICIALMEMBER 

In this application the applicant, who had been 
-- 	\i 	_::•:. 

working as Postal Assistant,wàs p1-aced under: suspensioi 

vide order dated 25.9.2003 on the ground that 

disciplinary proceedings were contemplated against him. 

The said suspension continues to be in operation. A Memo 

under Rule 14 of the CCS (CCA) Rules, 1965 was issued on 

a 
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16.1.2.004 (Annexure-2). 

2. 	Since the learned counsel for the applicant was 

not available, we perused the pleadings wherein it is 

contended that despite the fact about. four months have 

passed neither any Inquiry Officer nor any Presiding 

Officer has been appointed and the applicant is due to 

attain the age of superannuation on 30.6.2004. Since he 

continues to be under suspension as well as facing 

disciplinary proceedings, he would suffer immensely in 

terms of that his retirement benefits. would also be 

withheld. It is further stated in the application that 

the respondents have not disposed of his appeal filed 

agains.t the said suspension order. 

3 	In this application the applicant has prayed for 

a direction to the respondents to revoke the suspension 

order dated 25.9.2003. In the alternative, direction is-

also sought toix the authorities oncerned to conclude the 

disciplinary proceedings expeditiously. 

The fundamental right to speedy trial was 

recognised by the Constitution Bench of the Hon'ble 

Supreme Court in A.R. Antulay Vs. R.S. Nayak, (1992) 1 

SCC. 225. The said principles were extended by the 

Hon ble Apex Court in the disciplinary proceed1ng (aga1nst 

the delinquent official as well, vide Judgment reported 

in (1998) 4 SCC 154, State of A.P. Vs. N. Radhakishan. 

In view of the fact that the applicant is due to 

attain the age of superannuation on 30.6.2004 and charge 

memo had already been issued on 16.1.2004as well as no 

steps have been taken by the respondents to conclude the 

5 aid..... 

ri 
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said proceedings, we are of the considered view that in 

the interest of justice, to issue direction Lou the 

respondents to conclude the proceedings expeditiously 

preferably within a period of six months from the date of 

ceceipt of a copy of this order. It is expected that both 

sides' shall cooperate in the conclusion of the said 

proceedings. 

6. 	Accordingly the O.A. is disposed of at the 

admission stage. 

n km 

G4L 
K. V. PRAHLADAN 

ADMINISTRATIVE MEMBER 
M. K. GUPTA ) 

JUDICIAL MEMBER 

I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH, GUWAHATI 

original Application No. 
	1 10 	/2004 

Sri Lihan Chandra Baro 
	 Applicant 

vs-. 

Union of India & Others 
	 - - - Respondents 

SYNOPSIS 

The applicant in the above noted case, while was ser-

ving as postal Assistant (P.A.) Barpeta Head Office, re-

cieved an order dated 25-9-2003 (Annexure -1) issued under 

the signature of the Superintendent of Post Offices, Nal-

bari-Barpeta Division placing him under suspension on cer-

tain allegation commited during his service period as 5PM at 

Ehella SO. The applicant preferred an appeal dated 25-10-

2003 (Annexure- 6) praying for revocation of the same. The 

respondent authority neither passed any speak±ng order dis-

posing of the claim for revocation of the suspension order 

nor has taken any initiative to conduct and close the pro-

ceeding lIkely to he contemplated as per suspension order 

although the applicant seeking expeditious disposal of the 

same on ground of his retirement w. e.f. 30-6-2004. Hence 
- 	 - -. 	 - 

this application. 
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IN THE CENTRAL ADMIX 	Ft.iRIBU AL 

GAUHATI BENC, GUWP4ATI 

	

Original Application No. 	 /2004 

• Sri Liban Chandra Buo 	 ---- Applicant 

Vs- 

Union of India & Others 	 --- Respondents 

I N ID E  X/L ~s~- of 

• 	Si. No. 	Particulars 	 Page No. 

1. Petition and 1 - 9 

• 	2. Anenxure - 1 	•- tO 
Copy of suspension order dated 25-9-03 

 Annexure - 2 	 - 

• Copy of Show cause Notice dated 16-1-04 
along with Statement of allegation. 

______• 1 9  Annexure - 3 
• Copy of k+ 	dated 7-2-04 

 Anne xur e -4 	-- 	 - - 

Copy of reply to show cause notice. 

 Annexure - 5 	•_________ - --- 
Photocopy of AD Card 

 Annex u r e - 6 	- - 
•• 2 

Copy of appeal dated 25-10-03 

 Vakalatnarna 

Date : G5' - °4 	
Filed  by 

(A. Matlib) 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH. GUL4AHATI 

(An application under Section 19 of the Central Administra- 

tive Tribunal Act, 1985) 

Original Application No 
	//0 	/2004 

Sr I Lihan C;h andre Bo 
	 Applicant. 

Vs- 

Union of India & Others 
	 Respondents 

Details of thjJgn.. 

Name of the Applicant Sri Liban Chandra 8xo 

S/O Late Gangaram Boro 

R/O- Viii X. P0. Narua 

PS - Mukaimua 

Dist- Ne.1 hail, Assam 

Designation 
	 P A (Postal Assistant) 

Barpeta Head Office 

Barpeta 

Particulars of R.s2ondents 

Name and designation 	1) The Union of India through the 

of the respondents 	Secretary, Ministry of Communica- 

tion (Post), Govt. of India, New 

Delhi - 110001. 

2) The Director of Postal Services 

(HO), Assam Circle 



The Chief Poet. Meeter EereroJ 

(CPMG), Moghdoot E3hawan Guwahati-1 

The Superintendent of Post Offices 

Naibari, Barpeta Division, Nal-

han- 781335 

The Inspector of Posts 

Barpeta Sub Division 

P.O,,& P.S. Barpeta, Assarn 

Part.jcu, are of Orders egal net which the pplicat..ion is made 

1 	net: the order No Fi-01/NSC//O2-C3 dated 2.592Or3 

under the signature of the Superintendent of Poet Officee, 

Nalbar H Barpeta Division, Naibani whereby the applicant, is 

placed inder suspension. 

2. 	Jurisdiction of the Tribunal 

Tke applicant declares that the cause of action has 

arisen within the jurisdiction of this Hon'ble Tribunal. 

3 	Limitation 

The applicant declares that the application is filed 

before this Hon 'ble Tribunal within time limit, prescribed 

under ct' ..on 2.1 of th a dmi n istrative Tribunal  

4 	Fcts of the Case 

41 That the applicant is a citizen of India and permanent 

reside1it of vill & P.O.- Narua, P.S. Mukalmue and Dist-

Nalbani, Assam. 

The applicant passed H.S.LC.Examination in the year 

t*F 



1963 and thereafter he was in search of job to maintain his 

family. Having eligibility and requisite qualification the-

petitioner was appointed as Postal Assistant under the 

respondent authority in the year 1964 and was posted at 

Tezpur Postal Head quarter. During the service period the 

applicant was transferred and posted at various places. In 

the year 2000 the petitioner was posted as SPM at Bhella 

Sub-Post Office where he worked upto 7-1-2003 in which date 

jhe has been again posted at Barpeta HQ in the same capacity. 

4.2 That the applicant begs to state that while h& was 

serving and functioning as P.A. at Barpeta HQ an order 

dated 25-9-2003 issued under the signature of Sri S. Das 

: upir'1te1e11t of Post Offices, Nalbari-Barpeta Division 

contemplating a disciplinary proceeding against the appli-

cant on 4 (four) nos. of charges with certain allegations 

committed during his service period as SPM at Bhella. So, by 

the said order jJJ the applicant was also placed under 

suspension in exercise of power conferred by the Sub-Rule 

-(I) of Rule 10 of the Central Civil Service (CCA Rule) 

1965. 

A copy of the suspension order is 

• 	 annexed as Annexure-1. 

4.3 That the applicant begs to state that the Superinten-

dent of Post Offices Nalbari-Barpeta Division by memorandum 

dated 16-1-2004 drawn up the departmental proceeding by 

proposing to hold an enquiry against the applicant under 

Rule - 14 of the CCS (CCA) Rules, 1965. The said memorandum 

was also enclosed with the statement of allegations and 

4(four) nos. charges and directed him to submit written 

jstatement in reply to the memorandum of charges. The appli- 

4 
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cant received the aforesaid memorandum of charges with show 

cause notice on 1st week of February' 2004 and immediately 

after receipt of the same he made a short application dated 

7-2-94 to the Superintendent of Post Offices, Nalbari-

Barpeta Division wherein he denied all the charges leveled 

agair[st him and express his willingness to be heard in 

persons during the proposed enquiry proceedings. The appli -

cant in making such short application also made prayer 

oraliy that he is also likely to made a detailed reply to 

the show cause notice very soon and accordingly he submitted 

the same through regd. AD post on 4-3-04 which was received 

on 5 H3 - 04. In the show cause notice the applicant made reply 

denyihg all the charges and also prayed for to be reinstated 

him i service acquitting from the charges as the same being 

not proper and justified. 

Copy of the Show Cause notice vide 

memorandum dated 16-1-2004 along 

with statement of allegations is 

annexed as Annexure- 2. 

A typed copy of the letter dated 

7-2-04 denying the charges is 

annexed as Annexure-3. 

A typed copy of the reply to Show 

cause dated 4-3-2004 and A/D card 

are annexed as Annnexure - 4 and 5 

respectively. 

4.4 That the applicant begs to state that before the show 

cause and its reply dated 4-3-04 and letter dated 7-2-04 he 

made an appeal dated 25-1103 to the respondent authority 

RM 
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under Section 23(1) of the CCS CCA Rules, 1965 praying for 

revoking the suspension order dated 25-9-2003 vide Annexure 

- 1 wherein he prayed for reinstatement in service. The 

respondent authority however, did not pay any consideration 

upon the said prayer and issued show cause notice. 

A typed copy of the appeal dated 25-

10-03 is annexed as Annexure- 6. 

4.5 That the applicant begs to state that the respondent 

4uthority although drawn up the departmental proceeding vide 

show cause notice dated 16-1-04 to hold an enquiry against 

the  applicant on the basis of charges leveled against him 

• but neither any enquiry officer nor any Presiding Officer 

has been appointed in conducting the proposed proceeding. 

he respondent authority during this period did not make any 

communication to the applicant as regards either about 

holding the enquiry proceeding or on the questions of con-

sideration of prayer of the applicant , made in the appeal 

dated 25-10-03 and in the reply to show cause dated 4-3-04 

for revoking the suspension and reinstatement in service. 

4.6 	That the applicant begs to state th± respondent au- 

thority issued a letter dated43-4-03 to the applicant deny-

ling to revoke the suspension order date 25-9-03 but the same 

issued without considering the points raised by the appli-

cant. 

Grounds for relief with Legal Provisions : 

I. 	For that the learned Superintendent of Post Offices, 

Nalbari-]3arpeta Division, Nalbari committed grave error of 

1 1 aw and facts in passing the impugned order of suspension 
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dated 25-9-2003 vide Annexure- 1 and the same liable to be 

revoked. 

IT. For that the learned authority passed the impugned 

order of suspension without any basis or provisions of law 

and procedure. 

For that the impugned action of the authority in pass-

ing the Suspension Order.dated_25.1-403 and keeping the 
- 

enquiry proceeding in cold storage without taking any mi-

tiative to close the same by conducting it in a reasonable 

spell of time. The callousness of the authority in conduct-

ing the enquiry proceeding is evidently clear in as'rnuchas 

of the fact that till now no enquiry officer/presenting 

officer has been appointed to conduct the same. The appli-

cant on many occasion requested the authority by oral 

approach either to dispose off the proceeding expeditiously 

within a reasonable spell of tome or to reinstate him in 

service. The urgency of the early disposal of the proceeding 

is bought for by the applicant because he is to retire from 
- - 

service on 30-6-04. The respondent authority being fully 

aware of this fact is not paying any consideration either to 

conduct the proceeding expeditiously or to dispose of the 

appeal dated 25-11-03. This action has not only violated the 

principle of Natural Justice but also caused infringment of 

his right guaranteed under Article 14 & 21 of the Constitu-

tiori of India. 

For that the applicant submits that the respondent 

authority did not disposed of the appeal dated C25;;,;10-20;04

preferred under Rule 23(1) of the CCS(CCA) Rules. 19  

letter dated 23-4-2004 issued to the applicant in denial of 

revoking suspension dated 25-9 2004 s passed without appli- 
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cation of judicious mind and the same can not be treated 

disposal of claim of the applicant. 

For that the applicant begs to submit that during his 

service career he discharged his duty with best of his 

ability and sincerity to the satisfaction of all concerned 

ard there is no stigma, blemish or adverse remark on him 

except the present. proceeding. The applicant may 	ave 

c2mmitted same mistakes but without any intention and due 

to old age, week memory and infirmness. Therefore the au-

thority is prayed for to treat him leniently. 

For that the applicant is on the verge of retirement -__ 

and hence he sought for early disposal of the proceeding 

preferably before his retirement. But the action of the 

respondent in delaying the proceeding inordinately has 

caused injustice and suffering. 

For that in my view of the matter the impugned action 

.o the responden.t authority in prejudicing the petitioner's 

claim for early disposal of the proceeding and revoking the 

suspension is not sustainable in law. 

Details of Remedies 

The humble applicant submitted his representation/ 

appeal dated 25-10-03 not considered. 

Matters not previously filed or pending with any other 

Court! Tribunal 

The applicant declares that he has not filed any appli-

cation, writ petition or suit regarding the present matter 

any court of law or Tribunal and no case is pending before 

any court. 



-8- 

8. 	elief sought for 

1nder the facts and circumstances of the case as stated 

abve,, the humble applicant most respectfully prays for 

foi!loLing relief 

(j)L That this Hon'ble Tribunal may kindly be pleased 	to 

pass an order directing the Superintendent of Post Offices, 

Nalbri-Barpeta Division, Nalbari to revoke the suspension 

orei dated 25-9-2003 or alternatively to direct the same 

authdrity to conclude departmental proceeding if any drawn 

up retire 

rnent on 0-6-2004 in the interest of justice. 
1 

(i) jTo pass any other order or orders as deem fit and 

prpr by the Hon'ble Tribunal in the interest of justice. 

9. IINTERIM RELIEF PRAYED FOR 

Ir t.Itie interim, the applicant prayed for 

There shall not be any bar to consider and disposed of 

the claim of the applicant in conducting and closing the 

proceeding if any drawn up against him and he may be al-

lowe 	to continue to draw his subsistence allowances in 

rguar manner and no recovery proceeding shall be drawn -'-f 

aqaist him in the interest of justice. 

id. Details of Postal order : 

Postal Order No, 	: U 

Date of issue  

I s sued f r am 	 H 	'+ 

Payable at 	 : 	Guwahati 

/ 
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Lir of 	 rs 

As nor 

VER I F I C A T I Oj_ 

I, Shri Liban Chaidra Boro, Son of Late Gangaram Boro, 

resident of village & P.O. Narua. P.S Mualmua. District 	- 

\albari. 	tsrn 	P.A. 	(Postal 	Assistont) 	Brpeta 	Head 

Off i r' 	Rri1 	o 	2rohy verify that the 'ontpnt5 in 	nara 

7, 10, and 11 are 	true o nv 1<nowlece 

t 

	

	 9 believed to he 	trr" as 	legal 

r an1 I have not suppressed any mterial foot 

And I sign this verification on this 	day of May 	2004 

at Guwahati. 

P 1 a c e 	c 
Date  

~rl 	 /eaj),,  

Sigiature of tho apol icait 
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INDb 

iPRl M1NT )lVOS1S 1NI)1A 
OIljc( of 	nerintendent of Post Offices Nalbart Baq)eta DiM,on 

Nalbn-78135 

Memo No ll -W, N 	A 	
Date :: 25.9.2003 

• 	 WI fEREA, a (hSC!plinary proceeding against Sri Liban Ch, Baro then SPM. • 	l3helIa and now PA, Barpets 1K) is contctnplated. 

NOW, fhercfor, the trndcrigned, in exercise of the power Conferred by the sub iule (1) of Rtik 10 of the Central Civil Serviec (CCA) Ru1c, 1965, hereby places the said Sri 
Liban Ch. Btro urnkr suspcnion with immediate effect. 

• 	 It is twiher ordered that during the period that order shall remain in foroe th • 	 hc&,!quarter ol' Sri Liban Ch. 13 am, PA Barpcta HO, houJd be Baipota and the said Sri Ub*' • 	Ch.. flaro shall not leave the headquarters withut obtaining the previous pennission otThc 

(S.Das) 
Supenntcndnt of Poet offices  

Nalbari Barpeta Division 
Ccpy to 	 Nalbari.781333 	... t- 

I han (h. Ham, PA Baipeta HO for in mati. dc 	ardin subitc llvin ç   separately. admissible to him dting the period of Is suspcnsion will be issued 

The PM, Harpeta W) lbr informatioff and necessary actibn. 	 I t 

ilie SDJ(P)/Baipta 1-10 for liii onuation. 	 . 	 . JU 

OC 	

r•. Supcnjeiaetij b° Po5t OffiPos  cp' 	 . 	Nalbaz1BarpeIaDjyj5jo 
Nalbari-78 1335 
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-, 	 GD /AD 
; 	

)EA1TLINT-.OF ' 	

Nalbar, Barpea Dn, Nalbari.. 	335 

No : F1-Q1/NSC/A/0203 	 Dated t Najbrj the 16 .1.04 

ME MORANDLim / 

The Q 	
pcoposes to hold all inu:U 

t Sr' Liban Ch aro,pA Barpeta HO(uj)der 	 the Cent'jJ, Civil ServicesC]fjcation 
!on€rc)3 ana) Rules, .95b, The slthstanco of Ithe i.mpii 	

on of misn- or :sbehavcur .n 'pect of which the lflquir is propo 	to he held !s et out th 
the enc1oed statement o aric1es f charq (Anflexure-I) A tn,temeut of the 1r1 uto 	... cordu 	o misbehavjo 	in supp- 

	

)feach article of Chargo 	CflClOed(Ar1n€xure II).A list o' docunients by whci4, ud 	.it of wit 	by whom, the articles o charge ae proposed to be SUStained ar 	enciod(Aflflexe III) d IV). 

2, 	SriLi 	ChR 	
is directd to submit within io 

days of threcejpt of this T':emorand a writte statemeflt cf his defence and al 	to state whet 	he desires to be heard in perso 

3. 	
He is informed that an q:jrv will be he1 only in respect of those articles of charge s rc 

riot adiitte He should, therefore, sPecifically admit or 
deny each article of charge r  . . 

if 	
4, sri Liban Ch. 	

is farther informed that he does not. ubm!t his 
written st€ trne of defenoe on or before the 

dae specifIed inpara 2 above, cr doe3 not appear ii person 
before the inqujrjnq authori.ty.r 

3 thrwise falls or refuse to comply wjth..e prOV±S1Os 
of Ru1e.14 o the CCS(CCA) Rule, 	1965 or the orders/djrecjone issued 

1 PSUanCe of the said rule, the nquir1ng authority may hold the 
inquiry against hIm exparte. 

5. 	Attention of Sri Liban ch. Baro 	
inviteä to RUle-20 

of the CCS(Cofldct) uleg, 1964, Under which no Governejt servant shall bring or attempt to 
bring any Political or outside Influence to bear upon any 

superr authot to further his interest in respect of matters - ertatning to his servico under the Government, If any representation is recv 
on his behalf from another person in respect of 

any matter dealt wIth in thee proceedings it will be p:ceed that Sri Liban Ch 0  Bro&. 	
is aware of such a representation and 

that it has been m: at his instance and action will be taken aga 	h 	for 'viOlat 	Ruie 	of the CCS(Conduc) 1964, 

6, 	The 
receipt of the Men'randurr, may be acknowledged. 

To 

Sri •4qk...24o.. 
4rç4 .kc1 	 a 

F 

3uperintendent of Post Offices 
Nalbarl Barpeta DivisiOn 

Nalbarj-78 335 
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t ai1ch.s t eie trained a,- ;iinst Sn I ihan ( h. Ban . then S I'M. 

Ac 	I 

'I hat the said Sri I.ihan h. Baio, while tunclioning as Si'M. Bliella SO during the 
peuud lwnt 0 . 12.99 Lv 7.1.03 acccplcd applications and Inoncy. fwm the purchaser of National 

imis . utilkaks \ 111 lsu) on dilfciuit daks is'ucd nccsary NSC agamsi th amount to 
them. duly signtil and )Iacn vOice date stamps on them. -hut the amounts so collected were not 
cicdited to the Govt account oir those days or later and iüisapzopriated the entire aount. 
kuain hL inisuscd I1i. NS(oiih Rs 4 horn his otfkc sloLk Thcrcby Sn Bwo violated 

the piovisions of Rule 103 of 1H.13 \TRi1e 20(i)(1)(ii) Rule 4 and note S below Rule 20 of 
I'OSB Muz \ru)  Ii and Rule 84 of Postal Iar, Vol \-'l Part IlL Thus Sti Ba.w displayed lack of 
intciiv dcvotion to duty and acted in a manner which is unbecoming of a Got scrvant as: 
enjoined in Rule 30 )(i)(ii)(iii) of CCS(Conduct) Rules, 1964. 

Ailiete -il 

'1 h-at the said Sri Lihan Ch. Baro, while functioning as sneh zdutvig the aforesaid 
d a,epted Inoney fiom th: depositors of SB/RI) au..owzts, on different dates, for deposits 

into their accounts ,notcd- the deposits, placed daic stamps in the pass book, but the. amounts so 
collected were not credited to the (iovt accounts ott those dates or later and the amount was 
misappi'opnated. Again Sri tiaro tiandukntly withdrawn Rs -15000/-  -horn SB a/c NoI 501911 on 
6.12.99 by forging the signature of the depositor and allowed withdrawal of lP  2500/- in SB a/c 
No! 02I44 on!.23. 11.01 without Mtry in long book and aic book fhcrcby Sri Baro violated the 
piuvisions ot Rule I0 oil HB Vol 1, Ruk 33(5) and 46(6) of POSB Man Vol 1 and Rule 84 of 
Pota Manual \'ol VI PaA. 111. Sn Balobytvis aboc acts thplayed lack of mt.egnty, dcvotion to 
duty anf acted in a manner which is unbecoming of a Govt servant as enoincd in Rule 
3(1 )(i)(-ii)(iii) of CCS(-Conduct) :J(tiles 1964.   

A-tiicle-ii -I 

':I]mt the said Sri Liban -Cli. l3aro. while thnctioning as such during the afOresaid 
Period issued order to Md. Faziul ] --Iaque, GDS Packerman, Blietla SO. -ineguiarly to perform all 
ollice works on 2.4.00 as a result of which Md. Fazlui Haque got the chance to commit fraud -in 
SL'RD acCount -s and 1 RC collection. Sri Barn also failed to credit the amounts of SB/Ri) depOsit 
ZqOdmp to the Govt account which was handed over by Md. Fadul Haque to him on diflrent 
dates. [hereby Sri Baro violated the provision.s of Rule 103 of FFIB Vol 1 and by the aboie act 
he tailed to m-airflaiji absolute in1eifv and devotion to ditty and acted in a -manner which is 
unbecoming of a Govt servant as enjoined in Rule 3( 1)(i)(ii)(iii) of C-CS(Conduct) Rules,- 1964. 

Article-i V 

1 hat- the said Sri Liban Cit. Barn while h-inctioning as such during the aforesaid 
ps_nod aeepted 1 kp!v bills nith mene from the kkplione subscribers on thffi.ent dates,­ 11-
issued receipts- in Eng-9 impressed oIIie date stamp on reccipis and handed over to the 
subscribers, but the amounts so collected were not (kposiled to the Govt aCOUnI on those days 

( 7ontd .....2 
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or tater and misappropnated the entirc arnnunt of colIecton. He also did not credit the TRC 
COUt)1 1IndeL1 U\.1 1t him tr NW. Fajjul.Haque, GDS Packer, on different dates Thereby Sri 
Baro violated the provisions of Rule 103 01 FF{B Vol 1 and Rule 84 of I>ostal manuaJ Vol Vi 

Pail it t and 1w his abnw act he displayed lack of integrity and devotion to duty and acted in a 
is un1aeconung of a Govt servant as eitjoined in Rule 3(1)(iXü)(hi) of 

CCS(Conduct) Rules, 1964. 

AN.tEX1.JRE-1  I 

Statement of imputation of misconduct or misbehaviour in support of the articles 
of charge flamed against Sri Liban Cli. Baro, then SP1, Bliefla SO now PA, Barpeta HO(IJ/S). 

Artick --I 

that the said Sri Lihan Ch. Barn, while thnctioning as such during the aforesaid. 
period aecepted applications for purchase of NSC (VilIth issue) from the following purehaseron. 
the dates shown against each, collected the amounts mentioned against each and issued 
prescribed NSCs eiuivaknl to the said amounts to them. The NSCs were impressed with Sheila 
SO date stamps, made the required entries in the NSCs and application form, signed and hand d 

over to the purchasers. But the sale proceeds of NSCs were not accounted for in the SO account 
on those dates or later and misappropriated the entire amount of Rs 338 Q!tRupees three 
iaUs thirty eight Uousand five hundred only). No NSC issue journals also prepared ag#inst 

C.
those sales and the Amounts were not credited to his a/c. Thereby he violated the prnvision of 
Rule 1(13 of FE-lB Vol , Rule 20(1)(i)(ii) and Note 5 below Rules of 20 of POSB Man Vol Ii and 
Rule ?4 of Postal Man VI Part 111. 

Name of holder 	 Particulars of NSC Amount 	D!o purchase 	RcgtLNQ 

Sri Chandramohan Das 	6NS/23DD906468 Rs 5000/- 	28.2.01 	 06 

Sri Naravan Ch. Samia 	6NS/43CC804545-47Rs 3000/- 	28.2.01 	 :07 

6NS/32EE791652 	Rs 10000!- 28.1.02 	 21 

Sri Rmeswar Das 	6NS/20DD729511 Rs 5000!- 	16.2.01 	 44 
4 ycd Nazemuddm Ahmed 6N$/34CC149311 Rs 1000/- 	21 2 01 	 7 

5. Nthmohryrnad 	6NS!43CC804548 Rs 1000/- 	1.3 1.01 	 07 

6 Sved \\ahidui  Rabman 6NS!43CC804549-51 Rs 3000/- 	28 2 01 	 09 

Nirni Haque 	6NS/32E•E791640-41 Rs 20000/- 	2.3.01 	. 	10 
arjyoti da 	6NS/34CC149312-14:Rs 23000/- 30.3.01 	 13 

6NS132EE991642-43: 
BhaheshDas 	6NS/34CC149315-16 Rs 2000/- 	31.3.01 	 12 

JO. Ms Jahanara Begurn 	6NS/23DD906969 Rs 5000!- 	18.4.01 	 13 
Ii. MdSiddique All 	6NS32EE791645 	R.10000!- 18.01 	 14 

12 Md Sundar All 	6NS134CC149334 Rs 60001- 	13 9 01 	 15 

6NS/231)0906470: 
M1 Maniur Rahnian 	6NS/34CC149335-38 Rs 4000/- 	6.10.01 	 16 
Md. Babul Ojha 	6NS/32EE91644: Rs 20000/- 	6.12.01 	 17 

6NS/32EE791646: 
Syed Abular Rahrnan 	6NS/32EE791,647-48 P-s 20000!- 	8.12.01 	 18 

Md. Tajim tUi 	6N3/32EE791649-50 Rs 20000/- 20.12.01 	 19 

contd ..... 3 



H 

14 T 
	 e. A-c-2. 

-3- 

0. Md Farkt All 
	6NS/142LE791 651 	Ks 10000/- 	17.1.02 

	
20 

Smt Javrnati1alnkdar 6NS/34CC149339: Rs 6Q001- 30.1.02 

6NS/23DD906471: 
Ms Jovtun Nessa 6NS132EE791653-54 Rs 20000/- xxx 
Md. Farid Ab 6NS/23DD906472 Ks 50001- 19.2.02 

6NS/43CC804552 Ks 1000/-: 21.2.02 
6NS/34CC149317 Ks 1000/-: 

Mohimuddin Ahmed 6NS/23DD906473 Rs 5000/- 22,2.02 
6NS/23DD906482 Ks 5000/- 13.4.02 
6NS123DD906483 Ks 5000/- 2.8.02 

Md. Safiqur Rahnian 6NS/23DD906475 Its 5000/- 25.202 
Md. Safiur Rahrnan 62\TS/23DD906474 Rs 5000 1- 25.2.02 
Md. Nàyan All Ahrned 6NS132AA791655 Ks 100001- 25.2.02 
Sri Niron Pathak 6NS/34CC149318-20 Ks 3000/-: 26.202 

6NS/23DD906476 Rs 5000/-: 
Sri Arabinda Pathak 6NS/23DD906477 Rs 5000/- 26.2.02 
Ms Iman Khatun 6NS/34CC149326 \  Ks 1000/- : 11.10.02 

6NS123DD906484 Rs 5000/- 

Sved Vahidur Rahman 6NS/18BB027796 Rs 500/- 	: 27.2.02 
6NS134CC149321-22 Ks 20001- 
6NSt23DD906479 Rs 5000/- 

Sri Debraj Das 6NS/34CC149323 Rs 1000/- 28.2.02 
6NS/23DD906478 Ks 50001- - 26.2.02 

Md. Abdul Latif 6NS/23DD906480 Rs 5000/- 28.2.02 
,Ms Suriya Beguni 6NS/23DJ)906481 Ks 5000/- 11.4.02 
Md. Tajci Al! 6NS!32EE29 1656 Ks 100001- 1.8.02 
Md. Mahinadur Rabman 6NS/32EE791657-58 Ks 20000/'-. 2.8.02 

Miss Baby Ahmed 6NS/32EE79 1636-37 Ks 20000/-. 20.2.011, 
Md. Abbs Ali 6NS/32E.E79 1638 Ks 100001-. 23.2.01 

Total Rs 3,38,500/- -" 

Agam Sri I C Kalita SDIPOs Barpeta visited Bhella SO and verified the Mock 
of NSC of the SO on 111202 Sn Baro Lould not furnish the disposal of the following NSCs 
rec.eived by him from Barpeta HO Sn Barn made some fictitious entries in the stock book to 
tally the balance somehow. Neither the credit particulars in SO account nor the application for 
puishase of NSC coukt be iiroduce4 by Sri Buo a,aint these 'NSCs. Thereby he fai1e4 to keep 
his offIce NSC in his personal safe custody as envisaged in Rule 4 of POSB Man Vol if. 

Deno Ks 1000/- 	6NS/34CC149324-25 2 No x 1000= Ks 2000.00 
6NS/43CC 804544 = I NoxI000 = Ks 1000.00 

Deno Ks 5000/- 	6NS123DD906466-67= 2 No x 5000= Rs 4000000 
Deno Ks 10000/- 	6NS/32EE791639 = 1 Noxt0000 Ks i'0Q0006 

6NS/32EE791659-6() = 2 Nox 10000= Rs 20000.O 
Total Rs4300000 

22 

23 
24 
25 

26 
28 
28 
27 
28. 
29 
30: 

31 
32 

33 

34 
32 
35 
27 
29 
30 
I 
x 
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çr A/C No 
	Nainpfo8itor 

1. 	RD 9028 
	

Miss Margina Begum 

 RD 9117 
 RD 9237 

fl 

 Ri) 9268 
 RR9281 
 RD 9306 
 RD 9348 

S. RD 9380 
 RD 9383 

 RD 9389 
IL Rl)9397 
12. 1W 9398 

 RI) 9405 
 RI) 9413 
 •RD9497 
 RD 9518 
 Ri) 9533 

18.. P1)9539 
 RD 9545 
 RD 9558 
 RD 9169 

22., P1)9116 

23. 	RD 9323 

Md. Moksed Ali 
Md. Zakir Hussain 

Sri P.rafuila tas 
Md.. Milan Hussain 

Mazecb &gum 
Md. Iashim All 

Miss Jaiifa Yasrnin 
Sri Manabendra Pathak 
Miss Kakoli Sarma 
Mci. Rifti Au 
Miss Rijna begu.m 

Smi Era Devi 
Masikan Nessa 
Miss Mridula &gun 
Jyotisman Sari a 
Umesh Cli. Deka 
Anil Patowary 
Suit Mthyada Taiukdar 
Noor Mohmmad 
Md. Ashif Ahmed 
Smi I3habani Patha:k 

Sri Ugra Sen Das 

.51 

-4- 

urns by his above acts Sri Uaro displayed lack of inieity. devotion to duty and 
ted in a irtanneiwhicb is unbecoming of a Govt servant as enjoind iii Rule 3(1)(i)(ii) & (iii) of 

CCS(ConduCt) Rules, 1964. 

14c:ll 

1 hat the. said Sri Lihan Ch. Baro. while thuctioning as such. during the aforesaid 
period accepted money from the depositors of SB!RD accounts mentioned below on different 
dates, for deposiis in their respective accounts, hut the amount so collected wr not deposited in 

the SO accounts on those clays or later and the. entire coUction.of Rs 43,850.00 was 
ippiüpiitd by hrn, the pro's1ons sA Rule 103 of Fl-lB Vol 1 Sn Bao 1m1.. the 

entries of denosits in the rcspective pass books, impressed office date stamp in them and signed, 
h it the transactions were not noted in the long hooks'Rl) journals and hst of transactions on 
those days and also not included in day's account. Thereby Sri Baco viOlated the provisions of 
Rule 46(6) of POSB Man Vol 1 and Rule 84 of Postal Man Vol Vi Part IlL 

D/o non credit Total amt fn credit 

30.9.00, 1.12.00 Ra 350.00 

31.7.01, 17.6.02 
30.10.02 
25.8.01 Rs.300.00 
23.5.00, 30.3.01 Ps 1200.00 

23.5.01 
2.8:00 Ra 200.00 
10.7.01, 18.10.01 Rs .600.00 
2.6.00 Rs100.00 

28.9.01, 26.6.02 Rs 4000.00 
3 1.7.02, 31.12.02 
31.5.02 	 . Rs150.O0 
31.3.01, 15.6.01 Rs900.00 

5.4.02 Ps 200.00 
18.8.01,1812.02 	. Rs300.00, 
9.6.01, 

20.4.01 . 	 Rs100.00 
25.5.01, 3.9.01 Ps 1500.00 

11.6.02 Rs300.D 

10.10.02 Rs200.0O 
27.3.02 Ps 50.00 
.10.8.02 Rs200.0O 
28.2.02,28.6.02 Rs 300.0 
11.12.02. Rs100,00 
25.8.01 Ps 50 .00 
28.4.01, 24..01 Rs 800.00 

30.9.02 
31.3.01, 18.3.02 Rs 100.00 

Contd. . . .5 
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2. 

SB i:502P9 Smt Jili Beum 

SB 1501957 SmI Sveda Bahi Ojha 

SB 1501013 D.P. Amuthi Soul 

16.6.01, 5.12.02 
11.12.02, 23.12.02 

6.10.00,1 8 1.01 
10.4.01 7  20.10.01 
14.11.02 
10. 1.03(Advanee date) 

16.6.00 

Rs 9200.00 

Rs 1000.00 

R 1000.00 

"7 
 
 
 

Samabaya Samittee 
SB 1502049 Md. Nazi bar Rahrnan 
SB 1502144 Saati Mahila Sarnittee 
SB 1502211  Miss Eliza Begum 
SB 1501930 Mrs SuriyaBegum 

28.10.00, 25.5.01 
23.10:01, 23.11.01 
29.12.01. 

2.9400, 10 10.00 

P.s 7700.00 
Its 350.00 
Ks 9000.00 
Rs. 3000.00 . 

Total Rs43,850.00 " 

Again Sri Baro fraudulently withdrawn i(s 15000/ on 6. 12.99 from SB a/c N. 
1501911 held b) Md Latif Ah without entering the ami'Tiithe pass boo1 The depositor 
denied the withdrawal. Mother withdrawal of"Rs 0{1AlfJwas allowed from SB pass book a/c 
No 1502144 on 23 ii 01 without charging the amount in the a/c hook or long book Thereby Sri 
baro violated the provisions of Rule 33(5) of POSB Man Vol 1 and Rule 84 of Postal man VoYK,15  
Part ill. 

Thus by his above acts Sri Baro displayed lack of inteity, devotion to duly and 
acted in a maimer which is unbecoming of a Govt servant as enjoined in Rule 3(1)(i)(ii)(üi) of 
CCS(Conduct) Rules, 1964. 

Article4ll 

That the said Sri Liban Cli. Baro, while thnctioning as SPM, Bhella SO duiingtlW 
uracy in plain paper on 2.4.00 directing Md. FazIul Haque, GPS 

Packciman Bliella SO to pcilonn all office work and mentlomng the fact that Sri Barn will be 
h Id responsible 11 some mistake is committed by,  Md Faziul Haque in performance of the office 
duty. The appoi.uttng authoi it) of GDS Packet man, Bhctla is SDIPOs, B arpeta, who an only 
issue such order in exigency of public service. Sri Baro also did not obtain any permission from 
the said SDIPOs, for issuing such irregular order. Moreoverallowing to perform such. financial 
transaction to an unauthorized person is highly objectionable for which. the Dept had to suffer 
loss. Thereby Sri Baro misused his officia1osition by istiing ñTeguiar order. Taking advantage 
of such order Md. Fazini Haque, 01)5 Packerman, perfOrmed SB/RD transactions, thon's 
ii'Uc.ti and handed cwer the day's collection, under receipt to. Sri Baro on the 
following dates. But the said amOunts neither entered in the SB long boOk/RD journeVfis 
nor accOunted for in the S(,) accounts on those dates or later. Thereby Sri Baro violated the 
provisions of Rule 103 of FHB Vol I . 

(1) 	Receipt dated 30.6.01 for Rs 1500.00 
dated 31.7.01 forRs 1500.00 
dated 31.8.01 forRs 1500.00 
dated 29.9.01 forks 1500.00 
datd3i.1O.01forRs1500.00 

' 	dated 28.11.01 forks 1000.00 	 Contd ....6 
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(7) dated 29. 12.01 forRs 2200.00 
() 'S 	dated 29.1.02 for Ra 2200.00 

 ' 	 dated 31.5.02 for Rs 500.00 
 dated 28.6.02 forRs 1500.00 

1- 	 11) " 	 dated29.7.02'forRs 12100.00 
 dated 26.8.02 for Rs 1750.00 
 " 	 dated 30.9.02 forRs 3600.00 
 dated 30.10.02 for P.s 3S00.00 
 dated 12.11.02forRs 4200.00 
 dated 27.11.02 forRs 3000.00 
 dated20.12.O2forRs 500.00 
 dated 31.12.02 for Rs 3500.00 

Thus Sri Baro by his above acts failed to maintain absolute integrity, devotion to - 
duty 

 
and acted in a manner which is unbecoming of a Govt servant as enjoined inRulc 

3(I)(i)(ü)(üi) of CCS(conduct) Rules, 1964; 

Articie-1V 

That the said Sri Liban Ch. Baro, while functioning as such during the aforesaid 
period received S telephone revenue receipts book (Eng9) from Baieta HO for use at Bhella 
SO. The Nos of the receipt books were GH-1685. GH-1690. GH-1846.GH-1429 and GH 1436; 
out of the above receipt book he used receipt book No GH-1685, GH-1690, GH-1846 and Gil-
1429 dxing his period and rest was used by his successor as per record. But the office copy of 
only receipt book No GH-1685 could be traced out in the office and others were either destroyed 
or hided by Sri Baro. On :  collecting the subscribers original, receipts with telephone bills,' ani 
checksng their credit particulars with the office copies of TRC journal it appears that Sn Baro did 
not credit the TRC amount on the date of collection Moreover, the date of issue in the original 
receipts (Party's copy) does not tally with the date of office copies of receipt, as shown in',the 
enclosed ANNEXURE-A Thereby Sn Baro credited the TRC money 'very lately in violation of 
the provisions of Rule 103 of FT-LB Vol r and Rule 84 of Postal Manual Vol yr Prt Ill Sn Bàro 
a10 did not credit the TRC collection from receipt No 81 of receipt book No 1690, entire TRC 
collections received in rio receipt book No.H4946, and upto receipt No 127 of receipt book 
No GH-1429 as shown in the said ANNEXURE-A and thus he misappropnated an approximate 
amount of Rs 1,57,072 00 of TRC collection The actual amount of misappropnation could hot 
be ascertained due tonon-avaitabthty of party's copy or office copy of the TRC receipts He also 
did not credit the TRC collection handed over to him by Md FazIul Flaque GDS Packerman, 
Bhdlla SO on different 1dates as shown in enclosed ANNEXURE-C By non-crediting the Govt 
money to the Govt aecouit Sci,aro violated 'the provision of the above Rules. 

Thus by the above acts Sri Earo displayed lack of integrity, lack of devotion to 
duty and thereby acte4 in a manner which is unbecoming of a Govt servant as enjoined in Rule 
3(1)(i)(ii)(m) of CCS(Conduct) Rules 1964 

'I  
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List of documents by which the articles of charges framed against Sn Liban Cli. Baro, then SPM I  
B'hdlla SO now PA, Barpeta HO(U/S) are'proposed to be sustained.,: 

1. 	Oiiginal NSC Purchase Application Guard, file of 'Bhella SO from 12.2.00 to 
27.2.03(2 Nos) 	. 	 . 

2. 	Stock Book Of NSC/KVP, Bhefla SO from 6 19T1 Jan/03 
3 	SO a/c book of Bhella SO from 6 12 99 to Jan/03 
4 	Original Applications for purchase of NCm r/o purchasers mentioned in article I of 

ANNEXURE-IL 
5 	SB long book oiBhella SO from 121.00io 31 3 03(8 Nos) 
6 	RDjoumalsofBhellaSOfrom6lO99to246O3 
7 	Original SB/RD pass books mentioned in Article II of ANNEXURE-il 
8 	SB/RD LOT of Bhella SO for the dates mentioned in Article II of ANEXURE-1L 
9 	Photo copy of order issued by Sri L C Baro, SPM, Bhella to Md Faziul Haque di 

2400 
10 	Photo copies of RD money receipt handed over by Md Faziul Haque to Sri LC Baro 

mentioned in Article Ill of ANEXURE-II 
11 	Original telephone bills with P0 receipts(Eng9) mentioned in Article IV of 

AN1'.EXURE-11. 
12 	TRC Schedule of Barpeta HO from Novt2000 to Jan/03 
13 	SO Summaiy of Barpeta HO from Dec/99 to Jan/03 
14 	Photo copies of 58 TRC hand receipts mentioned in Annexure C of Article fVf 

ANNEXURE-il 
• 	' 15. 	TRC journai(offlce copy) of Bhella SO dtd 22.12.00, 18.1.01, 3.201.8.2.0114.2.01, 

15.2.01, 22.2.01 1 10.101, 17.3.0, 29.3.01, 10.4.01, 264.01, 21.4.01,15.5.01, 17.5.01, 
15601, 5701, 19701, 10801, 181001 7  151201, 2012.01,21202, 26202, 
27.2.02, 28.2.02, 9.3.02, 12.3.02, 15.3.02, 3.4.02, 204.02,.206.02, 27.6.02, 12.7.G21 

16. Used TRC receipt book No GH4 685 of Bhella SO. 

ANNEXTJRE4V 
kf 

List of witnesses by whom the article of charges framed against Sn Liban Cli. Baro, then SPM., 
Bhella SO now PA., Baipeta HO(U/S)re prOposed 'to be sustained.. 

1. 	Sti T.C. Kalita, then SD1POs,'Bai eta now PM Nalbari HO. 
2 	Md Faziul Haque, GDS Packethian, Bhella SO (on put off duty) 
3. 	Md. LatifAli, Viii Dargapur P0: Bhella 	- 
4. 	Miss Anima Deka Sil, Sajati Mahila Sam ttee, Bhella 
S. 	Smt Harbala Ban-nan, Sajati'Malila Samittee, Bhella 

4-' 
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To1  
The Sipenntndnt of Post Off1c 
N&b r4rpet Dvson, 
MIbrè - 781335, 

Sub 

Ret: (i)Mernorndum 	F Oirn5c/A/O2Q3  dtd i6LO4 
ittnder your utu 

(2) My Letter dtt 7.2;2004o 

W ith efàwtce to hi tubj:t dt4: bov i: 

hrour to lay ths Mowing, fw tm for favour of your kkd 

MTsdeffiton n 	ptn to h!  m' 	dwn of.:Ohm ce&i:. 

un4reneno.L 

The cre made wer Artde I re not tru WMe 

as WrVing  and functioning asSPM, Bbefl 	dherged my 

daUes with due devotion and Inte1ty. The so-fepweeds of fC 

ac were coIkcted and cvclited to the credit rej8tr adccw*d 

for, In the S.O. Acc unt on.the des However k 

becme of some unavodabte stuaton and pri dffutie 

tbe said fmie preceds were not creded on the but ktr 

on all such &ak p - ed were acounted in propr regter and 

depoted to the ppropr1at pec.e; 

bJ[&thJtPJi 

That the allgatton of not dpo$tinj the accepd money 

frum vtrkus deputor of SRfR Accounts In the 

amounts are hio not tue. Th mounb so .cd were du'y 

depoid except sonm few cae wheen órne unavo&bIe 

)(0 
 10 
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 dift uUet I cotild not depo da in 	 an tuh 

OcCOMM w*n mOde upto date by depoJtng 	money o 

to:td ill the rpecthe €ounts, 

	

Undr Arocle UI thrges agát 	bøn id 

that While I 'War, funcUoning dtis SP.M 
: 81W16 sojr  

dwlng the perked from 61199 to 7.1,0:30  1 hv ecHy 

ordd on* Md. FziuIHaque, GOS Pkrm BhIá; So z 

perform all 0mce work of 6hfta SO wfthout atowtv. Th 

eeçtton is&so ot true. 1 have not ordered him. W do 30. Whet 
he hs done in his own record without any pelyn wion of m. 

The sald Fa147 Haque eoftectd rnony and t 

untr, of dep.,Jtort. I &fl not. be tcd gky for the fWt of ,  

.id Md. FiIu$ Hque. Fkwevei, the all such kTegu ite 

diapositng the rnount have been mdé cortetd by me&auw 

on 

&UtJV 

That th? chasMm und.r this arUck Is o not tMe. I beng 

•pponted Or. 591M 1  L3befta SO, propdy rn&nt&ned th records of ,  

the receIpt book. The al6gedmissing of Recpt IcAc 6not due 

to fu1t of me nd thoc mIsrng hs been happened wthott the 

knowdge of me. The of TRCcohctfón not because  



'V 

- 

However, all Ute. uofl tt,cI eioui: hs b,en 

depotcd by me. 

In conei;tiort with the aforesaid chrq 	M fIniici& 

rret2arit1es !. have been served a notkc dated 19-i'2.1.03 by your 

honour drethnq tite to deposit the arno nt wthn fiftmv dy 

from th dt of nct of the sa, letter falling which I was  

thretønd to, face ddp1lny ac$on ant 

-epolting the matter to the .poflce. On apprehenlon of such 

poftce lmrment I deoted on &nount of R663 g 4221-- 

kh 4iy thr 	nd 	hundred tWnty 

only up till now. (Copy of ktter dated I9.12.O end deals of. 

poiit a endoed hrewh).. 

That 	Inadvettent rrOstzkosltava been.flrnItt3d 

ir m4ntining the records. and depoitng the 1ff ,uRt ne 

citectd in proper time, but such mltko hwe 'bwn made 

good by depo&ting said mount with immedlato eftc,t and de'ay 

so caused In maldij good of cash and accoi was not 

but do'le, to lowfeof my peron& difficuttleva. 111  rnve 

omrnUed any fftke I may be exonented a 



-r 

Cz 

That S, 1 have been serving und& the Dpartmnt shrice.  

1964 8nd no such 01109ations,or chrg vver.ben frd 

aphist Ifle ecept Lila present OA. 

That S$r, I ern now on the verge of rtfremnt and because 

of my oki age,, iftforinness and also bcusof my wekmry 

	

mtht have commftted sonv. mis tIk 	but wthut any 

tntkin. 

:Undi the above. facts and cktumthtes It Is 

pryodtht your horour would be kind enmgh to órnkIr my 

n. 
nd be pleased to acquit ma from the 

	

ndI rMy M. rnte In 	ce rieva(Ifto the 

4jens1wi order.  dthd 259.2003 and thas oWig. 

Date: 

P1ce: NlbrL 
ue 

A 

ç t? 

Yours fithftHy,  

L 



. 	7... - 

(.. / i CKNO WL Ej. GEMEN T 
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To 

The Superintendent of Post Offices, 

Na11ri-Barpta Division, Naibari - 781135 	 1 

S 	L 
Date - 25-10-2003 

Sub : 	An appeal praying for revokina 	the 

Suspension order dated 25-10-2003 or alternatively 

to conclude the proceeding if any drawn up against 

me. 

Sir, 

With due respect and humble submission i would like to 

lay the following few lines for favour' of your kind consid-

eration and dispoai 

(a) 	That Sir.. I have been placed under suspenjon 

on 25-9-2003 on al1egtion of misappropriatjon of 

govt. funds. 

.; 

'I 

S i 

(b) 	That Sir, the allegation of misappropriation 

is denied by me. I may have committed some mista T e 

in maintaining the day to day accounts because of 
personal difficulty of healths etc. because of my Old 

age but without any intention. 

() 	That Sir, I have repaid and deposited tè 	
IS 

amount and I may be exonerated. 

(d) 	That Sir. I amon the verse of retirernent(on 

30-6-2004), therefore the proposed enQuiry proceeding 

if any drawn up against me may kindly be conducted 

expeditiously so that it is concludd before my 

retirement, 	 - 	 S  

)<9 0 	 IS 

- 

c'i : 



I 

Under the above facts and circumstances 

it is therefore prayed that your honour 

would be l4ind enough e,ither to r-ev0p the 

suspension or to conclude the-  proposed 

proceeding preferably before my retl re-

ment and thus obliged. 

Yours faithfully 

H 
P.A. Barpeta P1.0 (U/S) 

Viii. & P.O. Narua 
Via- Bortoa 
Dist- Naibari, Assam 

( 

) 

- 	 *t 


